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 MR.  CHAIRMAN  :  :  1  shall  now

 put  clause  3  to  the  vote  of  the
 House.

 The  question  is  :

 ae
 Clause  3  stand  part  of  the

 i  a

 The  motion  was  adopted.

 Clause  3  was  added  to  the  Bill.

 MR.  CHAIRMAN  :  Now,  Clause
 4.  Mr.  Daga,  are  you  moving  your
 amendment?

 SHRI  MOOL  CHAND  DAGA  :

 No,  Sir.  I  am  not  moving  my
 amendment.

 MR.  CHAIRMAN:  The  question
 15:

 “रra  Clause  4  stand  part  of  the
 Billਂ

 The  motion  was  adopted.

 Clause  4  was  added  to  the  Bill.

 Clause  ।.  the  Enacting  Formula
 und  the  Title  were  added  to  the  Bill.

 S9८1  १.  ': च त |  ASUBBAIAH:
 1  beg  to  move  :

 ‘That  the  Bill  be  passed’’.

 MR.  ca  :  The  question
 is.  ह

 “That  the  Bill  be  passed’.

 The  motion  was  adopted.

 14.51  hrs.

 MOTION  RE-SUSPENSION  OF
 PROVISO  TO  RULE  66

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  LABOUR

 (SHRI  BHAGWAT  JHA  AZAD):
 ।  beg  to  move  :

 “That  this  House  do  suspend  the

 proviso  to  rule  66  of  the  Rules  of

 Procedure  and  Conduct  of  Business

 in  Lok  Sabha  in  its  application  to
 the  motions  for  taking  into  consi-

 deration  and  passing  of  the  Iron

 Ore  Mines  and  Manganese  Ore

 Mines  Labour  Welfare  Cess

 (Amendment)  Bill,  1982  and  the

 Iron  Ore  Mines  and  Manganese
 Ore  Mines  Labour  Welfare  Fund

 (Amendment)  Bill,  1982”.

 MR.  CHAIRMAN  :  The  question

 “That  this  House  do  suspend  the

 proviso  to  rule  66  of  the
 Rules

 of

 Procedure  and  Conduct  of  Business
 in  Lok  Sabha  in  its  application  to
 the  motions  for  taking  into  consi-

 deration  and  passing  of  the  11011.0

 Ore  Mines  and  Manganese  Ore

 Mines  Labour  भर 816  Cess

 (Amendment)  Bill,  1982.  and  the

 Iron  Ore  Mines  and  Manganese
 Ore  Mines  Labour  Welfare  Fund

 (Amendment)  Bill,  1982.”

 The  motion  was  adopted.

 14.53  hrs.

 IRON  ORE  MINES  AND

 MANGANESE  ORE  MINES

 LABOUR  WELFARE  CESS

 (AMENDMENT)  BILL

 AND

 IRON  ORB  MINES  AND

 MANGANESE  ORE  MINES

 LABOUR  WELFARE  FUND

 (AMENDMENT)  BILL

 THE  MINISTER  OF  51 ८111  IN

 THE  MINISTRY  OF  LABOUR

 (SHRI  BHAGWAT  JHA  AZAD):

 ।  beg  to  move*  :

 “That  the  Bill  to  amend  the  Iron
 Ore  Mines  and  Manganese  Ore
 Mines  Labour  Welfare  Cess  Act,

 1976,  be  taken  into  consideration.”
 ह  गधा  दफ े।  ।
 *Moved  with  the  recommendation  of  the’  President.
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 [Shri  Bhagwat  Jha  Azad]

 “That  the  Bill  to  amend  the  Iron
 Ore  Mines  and  Manganese  Ore

 Mines  Labour  Welfare  Fund  Act,
 1976,  be  taken  into  consideration.”

 The  two  Bills  aim  at  setting  up  a
 Welfare  Fund  for  the  welfare  of
 workers  employed  in  Chrome  ore
 mines  in  the  Country.

 Under  an  enactment  of  1961,  a
 चटनी  Fund  was  set  up  for  financ-

 ing  of  activities  to  promote  the
 welfare  of  Labour  employed  in  the
 iron  ore  mining  industry,  1  116  scope
 of  this  fund  was  enlarged  so  as  to
 cover  the  workers  employed  in  the

 manganese  ore  mines  and  a  joint
 fund  namely  the  [ron  Ore  Mines  and

 Manganese  Ore  Mines  Labour
 Welfare  Fund  was  set  up  under  the
 two  enactment  of  1976  namely  (i)
 Iron  Ore  Minese  and  Manganese  Ore
 Mines  Labour  Welfaro  Cess  Act  1976
 and  the  (i!)  Iron  Ore  Mines  and

 Manganese  Ore  ५ 11165  Labour
 Welfare  Fund  Act  1976.  Under  the
 Tron  oe  Mins  and  Manganese  Ore
 Mines  Labour  Welfare  eees  Act  1976
 funds  are  secured  for  the  Welfare  Fund

 by  way  of  levy  and  collection  of  cess
 on  iron  ore  and  manganese  ore  as

 aduty  of  customs  where  such  ores
 are  exported  and  as  a  duty  of
 excise  Where.  such  ores  are
 consumed  by  metallurgical  factories
 in  the  country.  1116.0  statute  provides
 for  the  levy  of  cess  at  rate  not  ex-

 ceeding  Rs,  1-  per  metric  tonne  in
 case  of  Iron  Ore  and  Rs.  6-  per
 metric  tonne  of  manganese  ore.  The

 existing  rate  of  cess  is,  however,
 Re.  0.50  per  metric  tonne  in  case  of
 iron  ore  and  Re.  1-  per  metric
 tonne  in  case  of  mangunese  ore.  Ihe
 estimated  collection  of  cess  was  about
 Rs.  180  lakhs  per  annum  in  case  of
 iron  ore  end  Rs.  17  lakhs  per
 annum  in  case  of  manganes:  ore.
 The  proceeds  of  vess  after  deducting
 therefrom  the  cost  of  collection  and
 after  due  appropriation  is  credited  to
 the  Fund  under  the  Iron  Ore  Mines
 and  Manganese  Ore  Mines  Labour
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 Welfare  Fund  Act  1976.  The  funds
 are  utilised  to  promote  welfare  acti-
 vities  for  workers  employed  in  iron

 ore  mines  and  inanganese  ore  mines
 such  as  housing,  medica]  care,  water

 supply,  education  and  recreational
 facilities  etc.

 The  proposal  for  setting  up  a

 Welfare  Fund  for  the  benefit  of

 workers  employed  in  Chrome  ore

 mines  has  been  under  consideration
 of  the  Central  Government  for  some
 time.  This  was  first  mooted  in  the

 Orissa  State  Advisory  Committee  of

 Iron  Ore  Mines  and  Manganese  Ore

 Mines  Labour  Welfare  Fund  at  its

 34th  meeting  held  under  the  Chair-

 manship  of  the  Labour  Minister

 of  Orissa  on  12th  May,  1978.
 the  Central  Advisory  Board  for

 Iron  Ore  Mines  and  Manganese  Ore

 Mines  Labour  Welfare  Fund  in  its

 meeting  held  on  14th  July,  1978  also

 recommenced  the  extension  of  Wel-

 fare  activities  to  chrome  ore  mine

 workers.

 Chrome  Ore  is  mined  largely  in
 Orissa  in  belts  contiguous  to  iron
 ore  mines,  16  also  occurs  in  small

 proportions  in  Karnataka,  Maharash-

 tra,  Bihar  and  Andhra,  Pradesh.  1८  is

 mostly  used  in  the  production  of  iron
 and  different  types  of  steels.  With

 the  increased  production  of  stainless

 steel  in  the  country  and  abroad  the
 demand  for  chrome  ore  is  growing.
 About  6,000  workers  are  employed
 in  chrome  ore  mines  and  their  living
 conditions  need  improvement.  As

 the  number  of  workers  engaged  in

 these  mines  is  small,  it  may  not  be

 practicable  to  set  up  a  Separate  wel-

 fare  fund  and  to  make  separate

 arrangements  for  the  welfare  of  these
 workers.  It  is,  therefore,  proposed
 to  utilise  the  machinery  and  arrange-
 ments  under  the  Iron  Ore  Mines

 and  Manganese  Ore  Mines  Labour
 Welfare  Fund  Act,  1976  for  the

 purpose  of  providing  welfare  activi-
 ties  for  the  workers  in  chrome  ore
 mines  also.  For  this  purpose,  the
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 Iron  Ore  Mines  and  Manganese  Ore
 Mines  Labour  Welfare  Fund  is

 proposed  to  be  converted  into  a  joint
 fund  for  the  welfare  activities  for  the

 workers  in  iron  ore  mines,  manganese
 ore  mines  and  chrome  ore  mines.
 The  11011.0  Ore  Mines  and  Manganese
 Ore  Mines  Labour  Welfare  Cess

 (Amendment)  Bill,  1982  provides  for
 the  levy  and  collection  of  cess  as  a

 duty  of  customs  or  as  a  duty  of

 excise  at  a  rate  not  exceeding  six

 rupees  per  metric  tonne  of  chrome
 ore.  However,  for  the  present,  the
 cess  iS  proposed  to  be  levied  at
 the  rate  of  three  rupess  per  tonne  of
 chrome  ore  and  thereby  to  generate
 funds  to  the  extent  of  nine  lakhs
 of  rupees  annually.  The  procedure
 for  collection  of  cess  on  chrome
 ore  will  be  the  same  as  is  in  vogue
 in  the  case  of  iron  ore  and  manga-
 nese  ore.  The  metallurgical  factories
 and  chemical  refractory  industries

 consuming  chrome  ore  wili  collect
 the  cess  levied  by  way  of  a  duty  of

 excise  from  the  owners  of  chrome
 ore  mines  and  will  pay  the  amount
 so  Collected  to  the  Central  Govern-
 ment.  The  Custom;  Department
 will  be  responsible  for  the  collection
 of  cess  levied  by  way  of  a  duty  of

 customs  on  all  exports  of  chrome

 ore.  The  total  cost  of  collection
 is  not  likely  to  exceed  half  per  cent

 of  the  amounts  collected  by  way  of

 cess,

 14.57  hrs,

 [Mr.  DepuTy-SPEAKER  in  the  Chair]

 As  already  pointed  out,  the  aim  of

 these  two  Bills  is  to  set  up  a  Welfare

 Fund  for  the  Welfare  of  workers

 employed  in  chrome  ore  mine.  The

 chrome  ore  mine  workers  will  get

 the  welfare  facilities  on  the  same

 lines  as  are  being  enjoyed  by
 workers

 employed  in  iron  ore  mines  and

 Manganese  ore  mines  at  present.
 With a  view  to  providing  medical
 facilities,  the  Welfare  Fund  will

 open
 its  own  dispensaries  and  hospitals

 wherever  considered  1606558 ऐ.
 Grants-in-aid  will  also  be  given  to

 the  managements  who  maintain

 dispensaries  and  hospitals  upto  the

 prescribed  norms.  The  children  of
 the  chrome  ore  mine  workers  will  be
 entitled  for  grant  of  scholarships.
 Financial  assistance  will  be  given  to
 the  managements  for  undertaking
 construction  of  the  houses  for  the
 chrome  ore  mine  workers  as  per  the
 housing  schemes  already  in  vogue  in
 other  Welfare  Funds.  For  the  pro-
 vision  and  improvement  of  drinking
 water  supply  and  facilities  for  wash-
 ing,  the  managements  will  be  given
 grants-in-aid  for  execution  of  water

 supply  schemes.  The  Welfare  Fund
 will  strive  for  the  provision  and
 improvement  of  recreational  facilities
 including  standard  of  living,  nutrition
 and  amelioration  of  social  con-
 ditions.

 1०  sum  up,  the  proposal  is  :

 (i)  To  convert  the  11011.0  ()16
 Mines  and  Manganese  Ore  Mines
 Labour  Welfare  Fund  into  a  joint
 Welfare  Fund,  namely  Iron  Ore
 Mines,  Manganese  016  Mines  and
 Chrome  Ore  Mines  Labour  Welfare
 Fund  and  to  extend  the  same  welfare
 facilities  to  chrome  ore  mines
 workers  as  are  available  to  iron  ore
 and  manganese  ore  mine  workers.

 (il)  '| [16  collection  of  welfare  cess
 on  export  and  internal  consumption
 by  metallurgical  | factories  and
 Chemical  refractory  industries  con-
 Suming  Chrome  ore  presently  at  a
 rate  of  Rs.  3-  per  metric  tonne  with
 a  permissible  limit  of  २८.  6-  per
 metric  tonne.

 [  d०  not  think  that  there  is  any-
 thing  else  in  the  two  Bills  which
 require  specific  comments.  As  you
 will  kindly  see  that  the  matter  is
 urgent  and  I  am  keen  that  the  two
 Bills  are  put  on  the  Statute  Book  as
 early  as  possible.

 15  hrs.

 MR.  DEPUILY  SPEAKER:
 Motions  moved  :

 “That  the  Bill  to  amend  the»  Iron
 Ore  Mines  and  Manganese  Ore
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 Mines  Labour  Welfare  Cess  Act,

 1976,  be  taken  into  consideration.”

 “That  the  Bill  to  amend  the  Iron

 Ore  Mines  and  Manganese  Ore

 Mines  Labour  Welfare  Fund  Act,
 1976,  be  taken  into  consideration.”

 We  will  continue  tomorrow.

 We  now  take  up  the  Private

 Members’  Business.

 15.01  hrs.

 (0५111 11:]1:  ON  PRIVAIE

 MEMBERS’  BILLS  AND

 RESOLUTIONS

 FORTY-SEVENTH  REPORT

 SHRI  ?.  १.  SHAMANNA

 (Bangalore  South):  Sir,  I  beg  to

 move  :

 “That  this  House  do  agree  with

 the  Forty-seventh  Report  of  the

 Committee  on  Private  Menibers’  Bills

 and  Resolutions  presented  to  the

 House  on  the  3rd  August,  182"

 MR.  णा प १51: 1९ 1:1२  :  '1 [16

 question  is  :

 “That  this  House  do  agree  with

 the  Forty-seventh  Report  of  the
 Committee  on  Private  Members’  Bills
 and  Resolutions  presented  to  the
 House  on  the  3rd  August,  1982.”

 The  motion  was  adopted

 MR.  DEPUTY-SPEAKER  :  Bills
 for  introduction.

 Shri  Ranjit

 Chitta  Basu.

 Singh—absent;  Shri
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 CONSTITUTION  (AMEND.

 चल)  BILL*

 (Insertion  of  new  article  156A)

 SHRI  CHITTA  BASU  (Barasat)  :
 511, 1  1  beg  to  move  for  leave  to
 introduce  a  Bill  further  to  amend
 the  constitution  of  India.

 MR.  DEPUI1Y-SPEAKER  :  1  116
 question  is  १

 **  |  1181.0  leave  be  granted  to  introduce

 a  Bill  further  to  amend  the  Constitu-
 tion  of  India’”’

 The  motion  was  adopted.

 SHRI  CHITTA  BASU  :
 duce  the  Bill.

 ।  Intro-

 MR.  DEPUTY-SPEAKER  :  Shri
 1.  Gadgil—absent.

 Shrimati  Pramila  Dandavate.

 REGIS}  RATION  OF  MARRIAGES
 BILL*

 SHRIMATI  PRAMILA  DANDA-
 VATE  (Bombay  1.0  th  Central) :  Sir,
 1  beg  to  move  for  leave  to  [111101 11106
 a  Bill  to  provide  for  compulsory
 registration  of  marriages  in  India
 and  for  matters  connected  therewith.

 MR.  DePUTY-SPEAKER:  The
 question  is  :

 “That  leave  be  gianted  to  intro-
 duce  a  Bill  to  provide  for  compul-
 Sory  registration  of  marriages  in
 India  and  for  matters  connected
 therewith.

 ”’

 The  motion  was  adopted.

 SHRIMATI  PRAMILA  DANDA-

 1r  :  511,  T  introduce  the  Bill.

 नन 86  in  Gazette  of-India  Extraordinary Part  11,  section  2,  dated  6-8-1982.


